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Order 	Order 	 take, on order 
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None present for the petitioner 

though 	tedly called and again taken 

up for hearing after lunch hour. Respon 

counsel is present throughut. To give I  

more opportunity, adjourned to next1wee 

V LE.  

1LMBER (tDMIN JTRtT I 

None present for the applicant 

when it is tJcen up after lunch hour. 

Respondents counsel present. Dismissed p 

for default. 
S/--1 

Vice-Chairman 

Member(Admn.) 

 


